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MADHYA PRADESH BILL
No. 24 or 2012

THE MADHYA PRADESH GRAMO ME KI DAKHALRAHIT BHOOMI
(VISHESH UPABANDH) SANSHODHAN VIDHEYAK, 2012.

A Bill further to amend the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi
(Vishesh Upabandh) Adhiniyam, 1970.

Be it enacted by the Madhya Pradesh lLegislature in the sixty-third year of the Republic of
India as follows :— :

Short title, 1. This Act may be called the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi
(Vishesh Upabandh) Sanshodhan Adhiniyam, 2012.

g&’&;‘:’;e“t of 2. In Section 3 of the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi
(Vishesh Upabandh) Adhiniyam, 1970 (No. 26 of 1970) (hereinafter referred to as the principal
Act), for the figures, letters and words “23rd day of June, 19807, the figures, letters and words

“31st day of December, 2011 shall be substitued.

fg‘;‘t‘i’(‘)‘:g‘e“‘ of 3. In Section 5 of the Principal Act, for the figures, letters and words “23rd day of June,
) 1980, the figures, letters and word “31st December, 2011" shall be substituted.

;‘;gigl and 4. (1) The Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh Upabandh)
' Sanshodhan Adhyadesh, 2012 (No. 2 of 2012) is hereby repealed.

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under the corresponding
provision of this Act.

STATEMENT OF OBJECTS AND REASONS

It is provided in Section 3 of the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh Upabandh)
Adhiniyam, 1970 (No. 26 of 1970) that all unoccupied lands in a village on which inhabitants of such village
have, prior to the 23rd day of June, 1980 efected any building for the purpose of residence, be allotted and settied
with such inhabitants in Bhumiswami rights in accordance with the provisions of the said Act.

2. It has come to the notice of the State Government that several inhabitants of rural areas, who has been
in possession of homestead after 23rd June, 1980 on unoccupied land could not get the Bhumiswami rights on
such land. With a view to confer Bhumiswami rights to such inhabitants having homesteads in unoccupied land,
it has been decided to amend the principal Act, suitably.

3. As the matter was urgent and the Madhya Pradesh Legislative Assembly was not in session, the Madhya
Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh Upabandh) Sanshodhan Adhyadesh, 2012 (No. 2 of 2012)
was promulgated for the purpose. It is now proposed to replace the said Ordinance by an Act of the State
Legislature without any modification.

4. Hence this Bill.

BHOPAL : KARAN SINGH VERMA
DATED, the [6th July 2012. Member-in-Charge.
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